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CKHTRAL ADMINISTRATIVS TRIBWAL^ JABALPUR BENCH.

CIRCOIT COURT SITTING AT BILASPUR (GHHATTISGABH)

Original itoplicatlon Ho. 381 of 20QQ

Bila^ur, this the 24th day of September, 2003

Hon'hle Shri Justice V.S, Agganral, Chairman
Hon*ble shd Anand Kiiaar Bhatt# Adnainistrative Member

Ram Milan Singh, aged about 48 years,
S/o Shd Kameshwar Singh Bx-Guard
(Now Senior Clerk) South Eastern
Railway, Resident of Hemunagar,
Bila^ur (M,P,). Applicant

(By Advocate - Shri L.S, Rajput)

V e r s u s

Union of India, Ihrough,

1. General Manager,
South Easteni Railway,
Garden-Reach - Calcutta -43,

2* Divisional Railway Manager,
South Eastern Railway,
Bilaqpur (M«P.) •

3. Secretary, Ministry of Railways,
(Railway Board),
Rail Bhawan, New Delhi,

Resoondentg

(By Advocate - aid M.N, Banerjee)

0 R D E R (pral)

Justice V.S. Aagarwel .

It has not been diluted that similar controversy has

been allowed by this Tdbunal. our attention has been drawn

to the decision of this Tdbunal in the case of Allu Tavitl

Naldu versus Itolon of India & ors. in o.A. No. 441/2000,
decided on 19th September, 2003# In the above said

Odglnal Application this Tdbunal had directed as under t

careful consideration of the pleadings,
^wnts on record and argiwents submitted bv the lea_

^  that as the^^ondents themselves have granted the relief

W> tne .ppUcmt vide their order dated 11.3.200 3,
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they ate da.rected to grant the consequential benefits
to the applicant of the said pay scale from the date ef
his medical decategorisation, including arrears of pay,
within a period of three months of communication of
this order*"

®ie matter is identical and the ipplicant is identically

placed, therefore in parity of reasoning, we allow the

present petition on the same terms as in OA No* 441/2000.

(Anand Kinar Bhatt)
Administrative Member

(V*S* Agffarwal)
Chairman
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